
2X5 Question of Privilege MARCH 
[Shri Satyendra Narayan Sinha] 
Report of the Estimates Committee 
(Sixth Lok Sabha) on the Ministry 
of Health and Family Welfare— 
Prevention and Control of 
Blindness.

referred the matter to the Privileges

12.08 hrs.
RE: QUESTION OF PRIVILEGE
SHRI MANI RAM BAGRI 

(Mathura): Rose—
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I have given the consent and I am 
sending it to the Privileges Com
mittee.
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SHRI KANWAR, I-AL GUPTA 
(Delhi Sadar); On a point of order. 
He is referring to RSS and every
thing. Are you allowing him?
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MR. SPEAKER; You wanted my
consent I have given my consent. 
Since I found a prima facie case. I 
have referred the matter to the 
Privileges Committee. What else can 
I do?
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MR. SPEAKER: I have already
referred the matter to the Privileges
Committee. Now, don’t record.

(Interruptions) *
MR. SPEAKER: Mr. Bagri brought 

to my notice a letter said to have 
been written by one Mr. Mittal to 
Mr. Raj Narain saying that, because 
he was carrying on a campaign against
RSS, his mouth would be Shut........

SHRI VASANT SATHE (Akola)i
That is serious.

MR. SPEAKER; Thai is a very se
rious matter. I have found a prima 
facie case, and I have referred the 
matter to the Privileges Committee. I 
have told the House what the subs
tance of the matter is. No further 
discussion on this.

Now, matters under Rule 377. Mr. 
Lakkappa.

{Interruptions)*
MR. SPEAKER: Do not record.

12.10 hrs.
MATTERS UNDER RULE 377

SHRI K. LAKKAPPA (Tumjtur)i 
Sir, .before I start, I would like to 
make one submission.,..

MR. SPEAKER: No,
K. LAKKAPPA; This is 

regarding the procedure, Sir. You 
have made a very good innovation- 
allowing us to raise matters under 
Rj^e *77. Time and again we have 
represented to you- that it ahould be 
printed in the agenda; a wide publi
city should be , p b . ,>■;

♦Not recorded.


